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M I N I S T R Y O F LAW AND J U S T I C E 
(Legislative Depa r tmen t ) 

New Delhi, the 5th January, 2009/Pama 15, 1930 (Saka) 

The following Act of Parliament received, the assent of the President on the 
2nd January, 2009, and is hereby published for genera) information:— 

THE GOVERNORS (EMOLUMENTS, ALLOWANCES AND 

PRIVILEGES) AMENDMENT ACT, 2008 

No. 1 OF 2009 

[2ndJanuary, 2009.] 

An Act further to amend the Governors (Emoluments, Allowances and Privileges) 
Act, 1982. 

BE it enacted by Parliament in the Fifty-ninth Year of the Republic of India as 
follows:— 

1. This Act may be called the Governors (Emoluments, Allowances and Privileges) short tiu> 
Amendment Act, 2008. 

2. In the Governors (Emoluments, Allowances and Privileges) Act, 1982 (hereinafter Amendment 
referred to as the principal Act), in section 2, in clause (c), for ihe words "spouse and the °f seciion 2. 
dependent children", the words "spouse, dependent children and the dependent parents" 
ahol) b« subafiUjtsd and shaii be d&«ne4 ta h&vs besn substituted wifb effect From ihe 
1 st day of January, 2007. 

3. In section 3 of the principal Act for the words "rupees thirty-six thousand per Amendment 
mensem", the words "rupees one lakh tea thousand per mensem" shaii be substituted and °f seciioV 3. 
shall be deemed to have been substituted with effect from the 1st day of January, 2006. 
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4-. •If-aay-difncslty-3ri3es--[n giving effect-to the previsions of this Act the Central 
Government may, by order, published in foa. Official Gazette, make such provisions, nor 
inconsistent with the provisions of the prir.cipaLAct as amended by this Act, as may appear 
to be necessary or expedient far the purpose of removing the difficulty: 

Provided that no order shall be made uMeF this section after the expiry of two years 
from th>efate;dnwMc%Mi Act ceiHeV into force. 

(21 Eysr^ordeFtnade unde? this section stomas scan as-may be after it.is made, to 
be laid before each House of Parliament 

.TKYISWANATHAN, 
Secy, to the Govt of India. 
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